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BEFORE THE NATIONAL GREEN TRIBUNAL ¢ SOUTHER™ ZONES
AT CHENNAL

e e o R g it .
Orignal Apphication No 270 of 2025

A Sivarendam,
Sio Alyaswamy Pillai.
371984 Razsa Thotzm.
Szkotz Post,
Kombakonam Post. 612 401
Mobsle: 9443172509

~iE-
1.The District Collecior.
Collectorate Buildmg
Thanjavur —Trichy Bypess Road.
Themgavur 613001
Mobile: 944179000

Email: 3d. colint anic.in

Petitioner.

2. The Sud Collecior.
Kumbekonam,

Opp.to Cournt building,
Kumbakonzm 612 001

Mobile: 9453000465

Email. 31d- rdokumbakonematoov.

3.The Block Development Office{ BlockPanchavat)
Thinnvidizimenaher UnionOffice.
Thiruvidaimerndur Taluk,

Thinnidaimznsdur,  Thanjavir Districe. 612 104

4 The Villzage Administrative Officer,
Sembizvarambal village.
Kumbakonaem Taluk

Pin Code: 612 204

Mobile: 9342953395

Emailid: kbk@wzhoo.com

3.The Tahsildar,
KumbakonamTaluk,

Opp.to Court Building
Kumbakonzm 612 001

Mobile: 7358913662

Emaild. wehkbitntmyanicin
6.The Pznchayat Secretary.
Sembiavarambal village Panchayat,
-i».wnbakumm Talnk

 Pin Code: 612204 E »
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7.The Additional Chief Sceretary to government=
Department of Environment, Climate Change & Forest
No0.327 Mectros , 9" Floor,

Anna Salai, Nandanam, Chennai. 600 035

Phone: 044-25671511/044-24336421

Email. id: forsec/ain,gov.in

8.The Member, Secretary SEIAA- TamilNadu

State Level Environmental Impact ASssessment Authority,
N0.327 Metros 9" floor, CMRL. Building,

Anna Salai. Nandanam, Chennai - 600 015

Phone: 044-24359970

Email id: sciaamstna gmail.com " Respondents,

STATUS REPORT FILED BY THE 3RD RESPONDENT-

THE BLOCK DEVELOPMENT OFFICER- THIRUVIDAIMARUDUR
I.- S.Nandhini D/o Soundarrajan Hindu aged about 53 years discharging the

duties as Block Development Officer (B.P), Thiruvidaimarudur Block, Thanjavur District do
hereby solemnly affirm and sincerely state as follows:-

2. I submit that I am the 3" respondent. I am filing this Report on behalf of
the 1" respondent herein and as such I am well acquainted with the facts of the case with
reference to records available. 1 deny all the averments of the petitioner except those that are
specifically admitted hereunder.

8 It is submitted that the petitioner has filed this petition seeking for the
(1) Direct the Respondents to strictly comply with the Environment ( Protection) Act 1986
and EIA Notification 2006 including obtaining prior Environmental Clearance from SEIAA,
Tamil Nadu for the proposed tree felling and construction  activities in Survey No,224
Sembiyavarambal village, Kumbakonam Taluk, Thanjavur District and (2) directing the
respondents  to obtain the clearance from the competent authority of environment and to
consider the applicant’s representation dated 16.10.2025 within the time frame fixed by the
Hon"ble Tribunal and pass such further or other orders.

4. It is submitted that the Hon’ble Chief Minister of Tamil Nadu has
announced in the floor of Assembly  that mini sports stadium will be set up in 44 Assembly
Constituencies in Tamil Nadu during the year 2025-2026. At a cost of three crore each. It is
further submitted that the government have granted administrative sanction and fund allotment
vide G.O.(Ms)No.82 Youth Welfare and Sports Development Department dated 23.07.2025.
It is further submitted that the following Assembly constituencies has heen selected in
Thanjavur District
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(D Thirovidaimarudur — Assembly constituency
{2)Peravuram Assembly Constituency
(NOrabanadu Assembly constituency

(4) Thiruvaivaru Assembly constituency

[t1s further submitted that in respect of Thiruvidaimarudur Assembly Constituency, the land in
RS.No.224/11 of Sembiyavarambal village in Kumbakonam Taluk Thanjavur District which is
a government poramboke land classified as Thoppu Poramboke admeasuring total extent of
3.58.0 hectares. It is submitted that out of 3.58.0 hectare, an extent of only 27680 Sq.Mr. with
a construction (plinth) area of 14998.19 Sq.Mr. has been proposed for the formation of Mini

stadium. It 1s further submitted that there are trees in the above land as follows:

(1) Tamarind Big wdd
(2) Tamarind medium Trees 10
(3) Tamarind very small 05
(4) Mahua 08
(3) wood Apple 01
(6) Small Teakwood 20
(7) Wild Date Palm 05
(8) Palmyrah 04

Total 68

It is submitted that there is no suitable government poramboke lands with compact area of
minimum 3 acres in any of the villages in Thiruvidaimarudur Assembly Constituency. It is
alsofelt that acquisition of agricultural wet lands is not also desirable in view of the food
production. Purchase of private land would also involve additional expenditure to the
Government. Hence transfer/alienation of the above Government poramboke land is
unavoidable in a larger public interest. It is submitted that the following Number of trees alone
need to be removed from the project site.

Trees at the site where the Athletic Track

1. Wood Apple Tree (Medium) 3

2. Tamarind Tree (Big-12 & Small-3) 15

3. Palm Tree (Big) 2 -Not In 2C

4., Mahua Tree (Small) 2

5. Teak saplings (Small) 21 -Not In 2C
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Trees at the site where the Volleyball Court

I.- Wood Apple Tree (Medium) - 2
Trees at the site where the Kabbadi Ground

1. Neem Tree (Small) 2 - Not in 2C

2. Samanea saman (Small) 2 -Notin 2C
Entrance Arch

1. Tamarind Tree (Big) 1
Cricket Ground

1. Palm Tree (Big) 1 - Not in 2C

2. Mahua Tree (Big) 1
It is submitted that the Commissioner Panchayat Union, Thiruvidaimarudur has sent a proposal
to the Sub Collector, Kumbakonam ide Lr.No.2164/2025/ A2/ dated 10.12.2025 requesting
permission to cut down the above trees. It is submitted that regarding 2-C patta granted

several decades back in respect of trees, the Tahsildar, Kumbakonam has sent her report as

follows in vide Rc.9637/2025/ B3/ dated 11.3.2026 (R.S.No.224/1 1)

SL.No. | Name of 2c pattadar Details of trees | Existing treees | Remarks
21 W.R.Ramachandra Rao | Iluppai 128 | lluppai - 08 2-c pattadar is no
Tamarind 80 | Tamarind 30 more. Due to
His Date of Death: Mango 07 | (Bid,med.small) | several decades,
Vila 24 | Vila 01 trees have
perished and
fallen due to
cyclone, flood etc.

It is further submitted that entries in the 2-¢ patta Register has not been updated. 1t is submitted
that the original 2-c pattadar is no more. It is further submitted that no one has applied for fresh
2-C patta. It is further submitted that grant of 2-c patta is only for a limited purpose of
enjoying the usufructs and it will not confer any right of ownership for the government
poramboke land. It is submitted that the Hon’ble High Court held as follows in W.P. (MD)
No0.5423 of 2025 Dated 28.2.2025.

5. After considering the submissions made, it is clear that the petitioner holds only
2C Patta for the subject land, for the limited purpose. It is pertinent to note that 2C

Patta does not confer full ownership of the land. The land in question is classified as

government land and hence, the petitioner does not have the authority to challenge the

Vb
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It is submitted that aforesaid, the Number of trees to be removed  from the project site is very
fess in Number i.e. sixteen trees as mentioned above. It is submitted awaiting permission
from the District Level Green Committee, necessary administrative sanction has been accorded
by the 1* respondent vide proceedings in Re.No. 657472025/ A2/ dated 25.9.2023, for the
execution of the project in the above land in RS.N0.224/11 of Sembiyavarambal village in
Kumbakonam Taluk. 1tis submitted that consequent on the issue of work order, the execution
work has been started and the work is in basement level, It is however submitted No tree has
been cut down in the above land. It is submitted that all shrubs and herbs have been removed.
While the matter stood thus, the petitioner has filed this Original application.

5. Regarding the averments in para 3 of the affidavit of the applicant. it is
submitted that 1t is not comrect to say that the petitioner is solely depending the micro climate
balance maintained by the said trees.  But the petitioner’s contribution is nothing in this aspect.
It is submitted that the main object of the mini sports stadiums announced by Deputy CM
Udhayanidhi Stalin is to boost grassroots sports infrastructure, nurturing local talent in both
rural and urban arcas by providing modern facilities for games like athletics, football,
basketball, vollevball, and kabaddi. These 23 crore, 44-constituencies with an aim to promote
physical fitness and create a. “culture of sports”™ throughout Tamil Nadu. It is however
submitted that the environment aspect would also be kept in mind while executing the project

and that more than double the Number trees will be planted in the vacant area ot the same land.

6. Regarding the averments in para 4 of the affidavit of the applicant, it is
submitted that the applicant has made fidse and exaggensted allegation as i’ 100 fully grown
trees  have been proposed 1o be removed  from the project site. | is submitied that as per the
report of the Tashsildar, Kumbakonam  based on the report of the Licld officer e, Villuge
Administrative Officer, concerned there are onfy 08 trees in total which includes  small teak
wood trees out of which only sixteen trees has been proposed o be removed from the project
site. It s submitted that the respondent authorities will initiate action to plant more than double
Number of treex 1o compensate the trees proposed to be remeved.
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7. Regarding the averments in para 3 of the affidavit of the applicant, it 1s
submitted that the construction (plinth area) of the proposed construction of mini stadium is
only 1499819 8q.Mr and hence there is no need to obtain cnvironmental clearance from State
Level Environment Impact Assessment Authority vide clarification issued by the Government
of India in Office Memorandum dated 05.05.2022.

8. Regarding the averments in para 6 of the affidavit of the applicant, it
is submitted that as stated in para 7 above, there is no need to obtained environmental
clearance from the State  Level Environmental Impact Assessment authority since the floor
arca of construction is only 14998.19 Sq. Mr. as per the clarification issued by the Government
ol India. It is however submitted that the District Level  Green committee would be obtained
before the exceution of further project. It is submitted that the Government of Tamil Nadu
have issued certain guidelines in G.O.Ms.No.13 Environment Climate Change and Forest
Department dated 11.01.2023 for the effective implementation of  Green Tamil Nadu Mission.

0. Regarding the averments in para 7 of the affidavit of the applicant. it is

submitted that the total project area is only 27680 Sq.Mr. with a construction (plinth) area of
14998.19 Sq.Mr. has been proposed for the formation of Mini stadium. It is submitted that the
total extent of 3.58.0 hec. is not proposed for this project as alleged by the applicant.

10. Regarding the averments in para 8 and 9 of the applicant, it is submitted
that the applicant repeatedly stated that Environmental Clearance has not been obtained from
the State  Level Environmental Impact Assessment authority. It is submitted that as stated
supra , the Government of India has issued guidelines in  Office Memorandum dated
05.05.2022 that such a clearance is need only if the construction area excess 20000 square
meter. Hence this contention of the applicant is baseless.

13- Regarding the averments in para 10 to 13 of the applicant, it is submitted
that the applicant has made flimsy and baseless allegations against the official respondents. It
is submitted that in fact No tree 1.e. Tamarind tree has been cut down in RS.No.224/11. We
Need Green Committee Clearance.

12.  Regarding the averments in para 14 of the applicant, it is submitted that
the contention of the applicant stating that “continued cutting of heritage trees is utter faslse
and baseless one.
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13. Regarding the averments in paral5 of the affidavit of the applicant, it is submitted that

Section 134 of Tamil Nadu Panchayat Act 1994 reads as follows:-

134, Village Panchayat to regulate the use of certain porambokes in

ryotwari tracts.
(1)The provisions of this section shall apply only in ryotwari tracts.

2 \The following porambokes namely, grazing grounds, threshing floors. burning
and burial-grounds, cattle-stands. cart-stands and topes shall vest in the Village Panchayat. and
the Village Panchayat shall have power, subject to such restrictions and control [as may be
prescribed] [See Rules issued in G.O. Ms. No. 317, Rural Development (C4), dated 6th
December 2000 and published in Part 111, section 1(a'), of the Tamil Nadu Government Gazette
Extraordinary, dated 7th December 1999.] to regulate the use of such porambokes, provided
the porambokes are at the disposal of the Government.

(3 'The Collector, after consulting the Village Panchayat, may, by notifications,
exclude from the operation of this Act, any poramboke referred to in subsection (2), and may
also modify or cancel such notification.

() The Village Panchayat shall also have power, subject to [such restrictions] [See
Rules issued in G.O. Ms. No. 317, Rural Development (C4), dated 6th December 2000 and
published in Part 111, section 1(a'), of the Tamil Nadu Government Gazette Extraordinary, dated
7th December 1999.] and control as may be prescribed, to regulate the use of any other
poramboke which is at the disposal of the Government, if the Village Panchayat is authorised
in that behalf by an order of the Government.

(5)The Village Panchayat may, subject to such restrictions and control as may be
prescribed, plant trees on any poramboke, the use of which is regulated by it under sub-section

(2) or sub-section (4).

Hence the powers of utilization, disposal, withdrawal of  such vesting of the Thope

poramohoke is within the power§ of local body and the Inspector of Panchayat i.e. District

Collector.
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It is further submitted that as at present, there is no elected President of the Village Panchayast
and the powers are vested to the Special Officer/ Block Development Officer concerned. Itis
submitted the proposal for the formation of Mini sports stadium has been initiated by the Block
Development Officer, Thiruvidaimarudur and necessary administrative sanction has been

accorded by the District Collector / Inspector of Panchayat for the execution of the project.

14. Regarding the averments in ground 1 and 2 of the affidavit of the applicant,
it is submitted that the crux of the matter is that whether it is just and proper to cut certain
trees in the land in RS.N0.224/11 of Sembiavarambal village which is classified as Thoppu
Poramboke for the purpose of setting up of Mini sports stadium and it would affect the
environmental atmosphere. It is submitted that there is no justification for the fearness on the
part of the applicant for the following reasons:

(i) that the land in RS.No.224/11 classified as Thoppu poramboke in Sembiavarambal village.
Kumbakonam Taluk is vested to the Jocal body and the powers for its withdrawal , utilization
and disposal is delegated to the local body and the District Collector under the statutory
provisions of Section 134 of Tamil Nadu Panchayat Act 1994.

(ii) that out of the total extent of 3.58.0 hec. An extent of 2.76.80 hec. has been proposed for
the construction of Mini sports stadium since there is no other suitable government land in
the villages within Thiruvidaimarudur Assembly and even acquisition of private land is not
possible since major area of lands are under wet crop cultivation.

(iii) that out of 68 trees including 20 Teak wood small trees planted by the local body
under Social Forestry Scheme, only 16 T amarind tree ( Big tree 7 medium tree 6 and small
tree3) has been proposed to be removed from the project site. Hence this will affect seriously
in environmental aspect. Green Committee Approval is granted.

(iv) In so far as Environmental clearance is concerned the construction area (plinth area) is
only 14998.19 Sq.Mr. and hence no clearance from State Environmental Assessment
Authority is required, in the view of guidelines issued by the Government of India in Office
Memorandum Dated 5™ May 2022 which prescribed 20000 Sq.Mr. of built up area require
such clearance. ‘
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(v) It is submitted that the Government of Tamil Nadu have already issued certain guidelines
in G.0.(Ms)No. 13 Environment Climate Change Department dated 11.01.2023 for granting
permission to cut the live trees. Itis submitted that the proposal sent by the Block Development

Officer is under consideration and such clearance will be issued by the District Level Green
Committee, after the judgment of the Hon"ble Green Tribunal Court (0.A.N0270°2025), for the

removal of 16 trees at the project site.

(vi) It is submitted that with a view to compensate the No. of trees  proposed to be removed.
more than double the number of trees will be planted by the local body in the vacant area in

the same site under Social Forestry Scheme.
No tree has so

~(vii) Awaiting permission from the District Level Green committee,
d.

far been removed from the site and only bushes and Prosopis julifloras were cleare

In view of the above facts and circumstances of this case. it is humbly praved that this

Hon’ble Tribunal may be pleased to dismiss this application and thus render justice.

s~ N b
1)\ \ 4
Q\‘\j\"f} .\¥
' .
Block Dc\'clopmcrﬁ/omccr (B.P).
Thiruvidaimarudur Block

Solemnly affirmed at an
Thanjavur e
on this 24th day of March
2026 and
signed in my presence.
%e He
Aooidd Guidrhs
&434[&%&‘
No.a, Low offuss chowbos,
Hodsos L,ua}r\ loun, ch-104



Solemnly affirmed at Thanjavur 
on this 24th day of March 2026 and 
signed in my presence.


ANNEXURE 1

ABSTRACT

Sports Development Authority of Tamil Nadu — Establishment of Mini Stadium

in the 44 assembly constituencies (Phase-lll) — Administrative sanction and
Financial sanction — Orders — Issued.

YOUTH WELFARE AND SPORTS DEVELOPMENT (S2) DEPARTMENT
G.0.(Ms) No.82 Dated 23.07.2025
ailsamas, Sg.-07,

Spadiapart @ 2056

Read:

1. G.0.Ms.No.28, Youth Welfare and Sports Development (S2)
Department, Dated 10.04.2023.

2. G.0.Ms.No.75, Youth Weilfare and Sports Development (82)
Department, Dated: 16.12.2024.

3. G.0.Ms.No.77, Youth Welfare and Sports Development (S2)
Department, Dated: 19.12.2024

4. G.0.Ms.No.04, Youth Welfare and Sports Development (S2)
Department, Dated: 11.01.2025.

5. G.0.Ms.No.50, Youth Welfare and Sports Development (S2)
Department, Dated 09.05.2025.

6. From the Member Secretary, Sports Development Authority

of Tamil Nadu letter Rc.N0.483224/S1.1/2025, Dated
29.04.2025.

ORDER:

During the Budget Speech for the year 2021-2022, the then Hon'ble
Minister for Finance and Human Resources Management on 13.08.2021, on
the floor of Legislative Assembly stated as follows:-

"Mini Stadia at a cost of Rs.3.00 crore each will be established in
all Assembly Constituencies of the State where such sporting
facilities are not currently available. The Hon'ble Members of the
Legislative Assembly will be encouraged to contribute to these
projects from the MLA Constituency Development Scheme."

2. In the Government Order first read above, the Government have
accorded the administrative sanction for a sum of Rs.30.00 crore and financial
sanction for a sum of Rs.25.00 crore (Rs.2.50 crore each) in the year

2023-2024 for the establishment of Mini Stadium in the following10 places of
Tamil Nadu:-

Sl. District Assembly Place

No. Constituency |
1.| Chennai Kolathur - |
2. | Chepauk ' . i
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S Distict | " hasembly Blace
No. Constituency
3| Tirupathur | Vaniyambadi Nimmiyambattu
4| Tirupur Kangeyam Veeranampalayam
5. Madurai Solavandhan Chinnailandhaikulam
B.ETiruchirapalli Thiruverumbur Navalpattu
7.} Thoothukudi | Srivaikundam Srimoolakarai |
| 8.| Kanyakumari| Padmanabapuram Kalladimamoodu
9.| Pudukkottai | Alangudi Thiruvarankulam
10.| Sivagangai | Karaikudi Kazhanivasal

3. During the Budget Session for the year 2024-25 on the floor of
Legislative Assembly, the then Horn’ble Minister for Youth Welfare and Sports

Development, now Hon’ble Deputy Chief Minister among other things, has
announced as follows:-

“The Chief Minister's mini sports stadia will be set up in the
following 22 assembly constituencies viz Thiruverumpur,

Mannargudi,

Uthramerur, Usilampatti, Mettur, Kilpennathur,
Kalasapakkam, Dharapuram, Pennagaram, Kilvelur,
Senthamangalam, Tambaram, Kurinchipadi, Salem-Athur,

Kumbakonam, Melur, Oddanchatram, Dindigul-Athur, Kulachal,
Modakurichi, Panruti and Ramanathapuram at an estimated cost

of Rs 66.00 crore”.

4. In the Government Order second read above, the Government have
accorded Administrative Sanction for a sum of Rs.48,00,00,000/- for the
establishment of Mini Stadium in the following 16 Assembly Constituencies:-

District Assembly |
No. Constituency \
1. | Kancheepuram Uthiramerur |
2. | Salem Mettur
3. | Thiruvannamalai Kilpennathur
4. | Thiruvannamalai Kalasapakkam
5. | Nagapattinam Keelvelur
6. | Tiruppur Dharapuram
7. | Namakkal Sendhamangalam
8. |Chengalpattu | Tambaram
9. | Cuddalore Kurinjipadi
| 10.| Thanjavur Kumbakonam
| 11.| Dharmapuri Pennagaram
| 12.| Madurai Usilampatti
| 13.] Dindigul Athoor
| 14.) Dindigul QOddanchatram
| 15.| Madurai Melur
\ 16. | Salem Attur

Further, the Member Secretary, Sports Development Authority of Tamil Nadu
is requested to mobilize the remaining amount Rs.5.00 crore (each

Rs.50.00 lakh) from the respective assembly constituencies MLA CDS funds
for the establishment of said Mini Stadia.
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Further, the Member Secretary, Sports Development Authority of Tamil Nadu
is requested to mobilize the remaining amount Rs.8.00 crore (each
Rs.50.00 lakh) from the respective Assembly constituencies MLA CDS funds
for the establishment of said mini stadia.

5. In the Government Order third read above, the Government have
accorded an Administrative Sanction for a sum of Rs.6,00,00,000/- for the
establishment of Mini Stadium in the following Assembly Constituencies:-

Sl - Assembly
No. District Constituency
1. | Erode Modakuruchi

2. | Ramanathapuram | Ramanathapuram

Further, the Member Secretary, Sports Development Authority of Tamil Nadu
is directed to mobilize the amount of Rs.1,00,00,000/- {each Rs.50.00 lakh)
from the respective Assembly constituencies MLA CDS funds for the
establishment of said mini stadia.

6. In the Government Order fourth read above, the Government have
accorded permission to utilise the funds for a sum of Rs.2,63,00,000/- (Rs.2.50
crore — Financial Sanction & Rs.13.00 lakh — MLA CDS funds), as already
sanctioned in G.O.{Ms). No.28, Youth Welfare and Sports Development (S2)
Department, Dated 10.04.2023 for the construction of Jallikattu Arena at
Sooriyur Village, Tiruverumbur Assembly Constituency, Tiruchirappalli District
instead of a Mini Stadium at Tiruverumbur Assembly Constituency in
Tiruchirappalli District.

» 7. In the Government Order fifth read above, the Government have
accorded administrative sanction for a sum of Rs.3,00,00,000/- and financial
sanction for a sum of Rs.2,50,00,000/- in the year 2025-2026 for the
establishment of Mini Stadium with two storied Administrative Block (4250 sq.ft)
at Kadampuliyur village in Panruti Assembly Constituency, Cuddalore District.

8. During the budget session in the year 2025-2028, in the floor of the
Legislative Assembly, the Hon'ble Deputy Chief Minister among other things
has announced that "Chief Minister's Mini Stadia will be established in
40 assembly constituencies in the State at a cost of Rs 120.00 crore.”

9. In the letter sixth read above, the Member Secretary, Sports
Development Authority of Tamil Nadu has stated that, the proposed
Chief Minister's Mini Stadium include following provisions:-

i) 400 mt 8 lane earthen Athletic track with kerbs wall
i) Admin Block with Gym

iiiy Gallery with changing room.

iv) Basket ball court with post

v) Volleyball court with post

vi) Kho-Kho court

vii) Box cricket / Futsal

10. He has added that, the detailed estimate is prepared for one such
facility at Rasipuram Assembly Constituency in Namakkal District, which will be
same model in all 44 Assembly Constituencies. By creating this Futsal / Box

3



cricket in these arenas, games Suc
This initiative will generate addltlpnal (evenue for
Authority of Tamil Nadu and keep in mainte
on the above, the total cost for the propose

such as futsal1a%d box

44 Assembly Constituencies are as follows:-

cricket will be conducted.
the Sports Development
nance of these Mini Stadia. Based
d Chief Minister's Mini Stadia for

Assembly Constituency in Chennai District.

- N — Estimate
Sl amount
No. Name of the Work (Rs.in crore) |
1 | Construction of Chief Minister's Mini Stadium at Bargoor 3.50
Assembly Constituency in Krishnagiri District.
"2 | Construction of Chief Minister's Mini Stadium at Thali 3.50
Assembly Constituency in Krishnagiri District.
3 Construction of Chief Minister's Mini Stadium at Aranthangi 3.50
| Assembly Constituency in Pudukottai District. B
4 | Construction of Chief Minister's Mini Stadium at 3.50 x
B Thirumayam Assembly Constituency in Pudukottai District. J
5 Construction of Chief Minister's Mini Stadium at 3.50 |
Peravoorani Assembly Constituency in Thanjavur District.
6 Construction of Chief Minister's Mini Stadium at 3.50
Thiruvaiyaru Assembly Constituency in Thanjavur District.
7 Construction of Chief Minister's Mini Stadium at 3.50
Thiruvidaimaruthur Assembly Constituency in Thanjavur
District.
8 Construction of Chief Minister's Mini Stadium at Orathanadu 3.50
| Assembly Constituency in Thanjavur District.
9 Construction of Chief Minister's Mini Stadium at Cumbam | 3.50
Assembly Constituency in Theni District. 1
10 Construction of Chief Minister's Mini Stadium at 3.50
| Kinathukadavu Assembly Constituency in Coimbatore
. District. E
11 | Construction of Chief Minister's Mini Stadium at Pollachi 3.50 ‘
J Assembly Constituency in Coimbatore District.
12 | Construction of Chief Minister's Mini Stadium at Kudiyatham 3.50
| Assembly Constituency in Vellore District. .
13 ] Construction of Chief Minister's Mini Stadium at Manaparai 3.50
Assembly Constituency in Trichy District. i l,
14 | Construction of Chief Minister's Mini Stadium at Gengi | 3.50
| Assembly Constituency in Villupuram District. | ‘,
15 | Construction of Chief Ministers Mini Stadium at | 350 |
| | Thindivanam Assembly Constituency in Villupuram District. | ‘
16 | Construction of Chief Minister's Mini Stadium at Thirukovilur | 3.50 |
| Assembly Constituency in Villupuram District. ‘ |
17 | Construction of Chief Minister's Mini Stadium at 3.50 :
| Poonamallee Assembly Constituency in Tiruvallur District. i ,
18 | Construction of Chief Minister's Mini Stadium at Ponneri | 3.50 \
| Assembly Constituency in Tiruvallur District. N ‘
' 19 Construction of Chief Minister's Mini Stadium at 3.50 ’
Gummidipoondi Assembly Constituency in Tiruvallur
District. i B , | I
20 Construction of Chief Minister's Mini Stadium at l 3.50
Maduravoyal Assembly Constituency in Chennai District.
21 Construction of Chief Minister's Mini Stadium at Thiru.vi.ka 3.50
Nagar Assembly Constituency in Chennai District.
22 Construction of Chief Minister's Mini Stadium at Perambur 3.50

E—
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oo Estimate |
\ ;
No. J‘ Name of the Work . amount
- _ — . (Rs.in crore
23 | anstructlon of Chief Minister's Mini Stadium at = 350 b
l attumannarkovil Assembly Constituency in Cuddalore
|
24 i:aunst:]ukc;ign_ Xf Chief Minister's Mini Stadium at = 350
ppukottai  Assembly Constituency in Virudhunagar
25 Copstruction of Chief Minister's Mini Stadium at | 3.50
Rajapalayam Assembly Constituency in Virudhunagar
26 \ Construction of Chief Minister's Mini Stadium at Tiruchuli | 3.50 E
Assembty_Constituency in Virudhunagar District. |
27 l\ Construction of Chief Ministers Mini Stadium at Alandur 3.50
| Assembly Constituency in Kancheepuram District. ]
28 anstruction of Chief Minister's Mini Stadium at 3.50
Sriperumbuthur Assembly Constituency in Kancheepuram | -
29 Construction of Chief Minister's Mini Stadium at Erode West 3.50
Assembly Constituency in Erode District. —
30 Construction of Chief Minister's Mini Stadium at 3.50
Thiruchengodu Assembly Constituency in Namakkal
31 Construction of Chief Minister's Mini Stadium at Rasipuram 3.50
Assembly Constituency in Namakkal District.
32 | Construction of Chief Minister's Mini Stadium at Nannilam 3.50 i
Assembly Constituency in Thiruvarur District.
33 Construction of Chief Minister's Mini Stadium at 3.50
Thiruthuraipoondi Assembly Constituency in Thiruvarur :
34 Construction of Chief Minister's Mini Stadium at 3.50
Manamadurai Assembly Constituency in Sivagangai
35 | Construction of Chief Minister's Mini Stadium at Madurai 350
(East) Assembly Constituency in Madurai District.
36 | Construction of Chief Minister's Mini Stadium at Kulithalai 3.50 !
Assembly Constituency in Karur District. ? ;
37 , Construction of Chief Minister's Mini Stadium at | 3.50
} Madhuranthagam Assembly Constituency in Chengalpattu |
St - T o - -
38 Construction of Chief Minister's Mini Stadium at 3.50
Vedachandur Assembly Constituency in Dindigul District.
39 | Construction of Chief Minister's Mini Stadium at Killiyur 3.50
Assembly Constituency in Kanniyakumari District. )
40 | Construction of Chief Minister's Mini Stadium at Sankagiri 3.50
Assembly Constituency in Salem District.
41 Construction of Chief Minister's Mini Stadium at Edapadi 3.50
Assembly Constituency in Salem District.
42 Construction of Chief Minister's Mini Stadium at Madurai 3.50
(West) Assembly Constituency in Madurai District. o
43 Construction of Chief Minister's Mini Stadium at Kovilpatti 3.50
Assembly Constituency in Thoothukudi District. -
44 Construction of Chief Minister's Mini Stadium at 3.50
Kantharvakottai Assembly Constituency in Pudukottai
TotalRs. incrore |  154.00




This estimate has been prepared by adc}piing current Public Works Department
Schedule of rates and local market rates 6r the year 2024-2025.

11. The Member Secretary, Sports Development Authority of
Tamil Nadu has requested the Government to accord Administrative and
Financial Sanction for a sum of Rs.154,00,00,000/- for the Establishment of
Chief Minister’'s Mini Stadium for 44 Assembly Constituencies (Phase-lll).

12. The Government, after careful examination, have decided to accept
the proposal of the Member Secretary, Sports Development Authority of
Tamil Nadu and to accord administrative sanction for a sum of
Rs.13?.00,00,000/— (Rupees One hundred and thirty two crore only) and
financial sanction for a sum of Rs.110,00,00,000/- (Rupees One hundred and
ten Crore only) (Rs.2.50 crore each) in the year 2025-2026 for the
establishment of 44 Mini Stadium in the following 44 Assembly Constituencies
in Tamil Nadu and order accordingly. The Member Secretary, Sports
Development Authority of Tamil Nadu is requested to mobilize the remaining
amount 35.22.00 crore {(each Rs.50.00 lakh) from the MLA CDS funds
of respective Legislative Assembly Constituencies for the establishment of Mini
stadium and also to implement this project through the concemned District Rural
Devejopment Agencies (DRDAs) chaired by the District Collectors which will
help in more local involvement, better supervision and mobilization of additional
resources also using the District Rural Development Agency (DRDA)

engineering wing:-

SI. District Assembly
No. Constituency
1 Krishnagiri Bargoor
2 | Krishnagiri Thali
3 | Pudukotiai Aranthangi
4 | Pudukottai Thirumayam
5 | Thanjavur Peravoorani
6 | Thanjavur Thiruvaiyaru
7 | Thanjavur Thiruvidaimaruthur
8 | Thanjavur Qrathanadu
9 | Theni Cumbam
10 | Coimbatore Kinathukadavu
i 11 | Coimbatore Pollachi
[ 12 | Vellore Kudiyatham
13 | Trichy Manaparai
14 | Villupuram Gengi
15 | Villupuram Thindivanam
16 | Villupuram Thirukovilur
17 | Tiruvallur Poonamallee
( 18 | Tiruvallur Ponneri
19 | Tiruvallur Gummidipoondi
20 | Chennai Maduravoyal ]
21 | Chennai Thiru.vi.ka Nagar |
22 | Chennai Perambur
23 | Cuddalore Kattumannarkovil
24 | Virudhunagar Aruppukottai
25 | Virudhunagar Rajapalayam
26 | Virudhunagar Tiruchuli
27 | Kancheepuram Alandur
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Sl. District Assembly |
0
Ol Constituenc /
gg Kancheepuram Sripemnibutm}{r' ‘
—2 |Erode Erode West ,
.30 |Namakkal Thiruchengodu |
31 |Namakkal |Raspuram |
32 | Thirwvarur | Nannilam |
33| Thiruvarur Thiruthuraipoondi |
34 | Sivagangai Manamadurai 4{
35 | Madurai Madurai (East) |
36 |Kaur  [Kulthalai j
37 | Chengalpattu Madhuranthagam |
38 | Dindigul Vedachandur |
39 | Kanniyakumari Killiyur l
40 |Salem Sankagiri J
41 |Salem Edapadi , l
42 | Madurai Madurai (West) |
43 | Thoothukudi Kovilpatti |
44 | Pudukottai Kantharvakottai |

13. The expenditure sanctioned in para-12 above shall be debited under
the following new head of account:-
“2204-00 Sports and Youth Services — 104 Sports and
Games- State’s Expenditure— BB Creation of Stadia and
Sports Infrastructure — 309 Grants —in-Aid — 02 Grants
for Creation of Capital Assets”.

(IFHRMS DPC: 2204 00 104 BB 309 02)

14. The expenditure sanctioned in para-12 above shall not be paid in
cash but shall be credited into the following Head of account.-

“K Deposits and Advances (B) Deposits not bearing

interest — 8443 00 Civil Deposits — 800 Other Deposits —

CH Deposits of Tamil Nadu Sports Development

Authority — 801 Receipts — 02 Not Bearing interest / 802

Outgo — 02 Not Bearing Interest'.

(IFHRMS DPC 8443 00 800 CH 801 02) - (Receipts)

(IFHRMS DPC 8443 00 800 CH 802 02) - (Outgo)

15. The expenditure sanctioned in para-12 above shall constitute an
item of “New Instrument of Service”. The approval of the legislature shall be
obtained in due course. Pending approval of Legislature, the expenditure may
be initially met by drawal of an advance from the contingency fund.
The Member Secretary, Sports Development Authority of Tamil Nadu is
directed to calculate the actual amount required for the period upto next
Supplementary Estimates and apply for sanction of the same as advance from
the Contingency Fund to Finance (BG-l) Department directly in Form ‘A’
appended to the Contingency Fund Rules, 1963 along with a copy of this order
Orders for sanction of an advance from Contingency Fund will be issued frorﬁ
Finance (BG-l) Department. The Member Secretary, Sports Development
Authority of Tamil Nadu shall also send necessary draft explanatory notes for
inclusion of this expenditure in the Supplementary Estimates for the vear
2025-2026 to the Government in Finance (Edn-| / BG-I) Department )t/
appropriate time without fail. at an
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16. The Member Secretary, Sports Development Authority of
Tamil Nadu is directed to prepare an adjustment bill for effecting the above
transfer and present it to the Pay and Accounts Officer, Secretariat, Chennai —
a. through the Under Secretary (I to Government, Youth Welfare and Sports
Development Department, Chennai during the year 2025-2026.

17. This order issues with the concurrence of the Finance Department
through E-office e-fle No.1481/Fin(Edn-1)/2025, dated 22.07.2025 with
Additional Sanction Ledger No. 2025070851.

(BY ORDER OF THE GOVERNOR)

ATULYA MISRA
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT

To
The Member Secretary,
Sports Development Authority of Tamil Nadu, Chennai-03.
The Principal Accountant-General (A&E), Chennai-18.
The Pay and Accounts Officer, Secretariat, Chennai-S.
The Resident Audit Officer, Secretariat, Chennai-9.

Copy to

The Office of the Hon’ble Chief Minister, Secretariat, Chennai -9.

The Office of the Hon'ble Deputy Chief Minister, Secretariat, Chennai - 9.

The Personal Assistant to Hon’ble Minister for Finance &
Environment Climate Change, Secretariat, Chennai— 9.

The Personal Assistant to Hon'ble Minister for Rural Development,

Secretariat, Chennai - 9.

The Finance (Edn-1 /BG-I/BG-1I/W&M-|) Department,
Secretariat, Chennai-9.

The Rural Development & Panchayat Raj Department,

Secretariat, Chennai — 9.

The Private Secretary to Additional Chief Secretary to
Government, Youth Welfare and Sports Development
Department, Secretariat, Chennai-9.

The Deputy Secretary / Under Secretary (1&ll) to Government,
Youth Welfare and Sports Development Department,
Secretariat, Chennai-9.

District Collectors concerned (Through SDAT).

District Rural Development Agencies (DRDAs) concerned
(Through SDAT).

Stock File / Spare Copy.
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Construction of Chief Minister's Mini
Stadium at Thiruvidaimarudur

Assambly constituency
(@&bSuambud pargm”_ &, 1B
srain.224-11) (3.58 Qans@Li)

Components of Mini Stadium:
i. Admin Block with Gym 300.00

fi. 400 mt 8 lane earthen Athletic
tract with kerbs wall

iii. Gallery with changing room

iv. Basket ball court with post

v. Volleyball court with post

vi. Kho-Kho court

! vii. Box cricket / Futsal

| Construction of Chief Minister's Mini

1 Stadum at Peravurani Assembly

250.00 50.00

.I | constituency
: (CGumeyrexfl Sus  THOT St
Gwérflemoviiudrefl  aflewenum’ (b ; SwEGHE/
soisIenD, 5i8a oTer.1/1B&2/3) S
Components of Mini Stadium: SwdGnd.
2 i.poAdmiﬁ Block with Gym 300.00 250.00 50.00 wnﬁ
ii. 400 mt :h Iinib earth;n Athletic pp—
tract with kerbs wa
] jii. Gallery with changing room g o]
iv. Basket ball court with post L e
v. Volleyball court with post : pSenad
vi, Kho-Kho court
vii. Box cricket / Futsal
Construction of Chief Minister's Mini
Stadum at Orathanadu Assembly
constituency
(BUSEPIB s  SpaImdr
CGudBlemovtiudrofl smwgnemd)
&5(1Gey a16in131/2 & 132/2A
Components of Mini Stadium; §
3 . _Admin Block with Gym 300.00 250.00
il. 400 mt 8 lane earthen Athletic :
tract with kerbs wall
iil. Gallery with changing room
iv. Basket ball court with post
v. Volleyball court with post
vl. Kho-Kho court
vil. Box cricket / Futsal

50.00
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23 TRANSLATION COPY

Tamil Nadu Sports Development Authority (SDAT) and 2025-2026 MLA Local Constituency
Development Scheme — Administrative sanction granted for construction of Chief Minister’s Mini
Stadiums in Thiruvidaimarudur, Peravurani, Orathanadu, and Thiruvaiyaru Assembly Constituencies —
Revised administrative approval issued.

References:

1. Proceedings of the District Collector and Chairperson, DRDA, Thanjavur — Ref. No.
6574/2025/A2 dated 04.09.2025, 18.09.2025, and 24.09.2025

2. Letter from Commissioner, Rural Development and Panchayat Raj Department — Ref. No.
8297/2025/CDS-2.1 dated 24.09.2025

3. Other related documents
Order:

The Hon’ble Deputy Chief Minister of Tamil Nadu announced during the 2025-2026 Legislative
Assembly Budget Session that Chief Minister’s Mini Stadiums would be constructed in 44 Assembly
Constituencies across the state, each with an estimated cost of %3 crore.

Following recommendations from the Hon’ble MLAs of Thiruvidaimarudur, Peravurani, Orathanadu,
and Thiruvaiyaru, administrative sanction was granted for constructing mini stadiums in these
constituencies.

As per the Commissioner’s letter cited above, administrative sanction is now revised to include seven
components for each stadium:

e  Admin Block with Gym
e 400-meter 8-lane earthen athletic track with kerb wall
e QGallery with changing room
e Basketball court with post
e Volleyball court with post
e Kho-Kho court
e Box cricket / Futsal court
Additionally:
e For Thiruvaiyaru, the site is changed from Survey No. 532 to Survey No. 531.

¢ For Thiruvidaimarudur, the site is changed from Survey Nos. 249/2 & 250/15
(Thepperumanallur Panchayat) to Survey No. 224-11 (3.58 hectares) in Sembiyavarambal
Panchayat.

Stadium Details Table (Revised Administrative Sanction)
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S. Stadium Location & Estimated SDAT MLA Implementing
No Description Cost Allocation Development Officer
P Lakhs) Fund

Thiruvidaimarudur DRDA

1  (Sembiyavarambal Panchayat, 300.00 250.00 50.00 Director/Joint
Survey No. 224-11) Director
Peravurani (Govt Boys HSS DRDA

2 Ground, Survey Nos. 1/1B &  300.00 250.00 50.00 Director/Joint
2/3) Director
Orathanadu (Govt Boys HSS DRDA

3 Ground, Survey Nos. 131/2 & 300.00 250.00 50.00 Director/Joint
132/2A) Director
Thiruvaiyaru DRDA

4 (Vengatasamuthiram 300.00 250.00 50.00 Director/Joint
Panchayat, Survey No. 531) Director

Total Revised Estimate: 31200.00 lakhs
Funding: 21000.00 lakhs from SDAT + X200.00 lakhs from MLA Development Scheme

Conditions:

1.

All works must follow the Tamil Nadu Transparency in Tenders Act, 1998 and Rules, 2000,
and G.O. No. 93 & 94, Finance Department dated 30.03.2023. E-Tendering via

tntenders.gov.in is mandatory.

2. Works must comply with G.O. No. 82, Youth Welfare and Sports Development Department
dated 23.07.2025.

3. Instructions from the Commissioner, Rural Development and Panchayat Raj Department (Ref.
No. 8297/2025/CDS-2.1) must be followed.

4. Instructions from the Member Secretary, SDAT (Ref. No. 483224/S1.2/2025 dated
04.08.2025) must be followed.

5. Tenders must be invited within 7 days of receiving this order.

6. Tender comparison reports must be prepared and finalized on the day of opening.

7. Approval from the competent authority must be obtained within 2 days of finalizing tenders.
Work orders must be issued the day after approval.

9. Work must commence within 3 days of issuing the work order.

10. A name board with project details must be displayed at each site.

11. Color photographs must be taken before, during, and after completion. Final bills will be
released only after submission of completion report, utilization certificate, and savings details.

12. Implementing officers must monitor progress and update tnrd.tn.gov.in (tnrd.tn.gov.in in
Bing) regularly.

13. Progress reports must be submitted on the 5th and 25th of each month.


http://tntenders.gov.in/
https://www.bing.com/search?q=%22http%3A%2F%2Ftnrd.tn.gov.in%2F%22
https://www.bing.com/search?q=%22http%3A%2F%2Ftnrd.tn.gov.in%2F%22
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14. No administrative expenses, salaries, travel costs, or monitoring charges shall be incurred
from this fund.

Approval:

Immediate approval is granted for execution.

Signed by:
P. Priyanka, IAS
District Collector and Chairperson, DRDA, Thanjavur
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From:

V. Poongodi,
Tahsildar,
Kumbakonam

To:
The Commissioner,
Thiruvidaimarudur Panchayat Union

Ref: Na.Ka.9637/2025 A3
Date: 11.03.2026

Subject:

Thanjavur District — Kumbakonam Taluk — Murukkangudi Firka — Sembiyavaram Village — Survey
No. 224/11 — Classification: Thoppu Poramboke (grove public land) — Request for permission to
remove obstructing trees for construction of Hon’ble Chief Minister’s Mini Sports Arena — Details of
2C patta trees requested — Regarding.

References:

1. Letter from the Commissioner, Thiruvidaimarudur Panchayat Union, Na.Ka.2164/2025 A2
dated 09.03.2026

2. Report from the Village Administrative Officer, Sembiyavaram dated 09.03.2026
3. Other related documents

Details:

As per Reference 1, administrative approval has been granted for constructing a Mini Sports Arena
under the Tamil Nadu Sports Development Authority and the 2025-26 MLA Local Constituency
Development Fund in Survey No. 224/11 of Sembiyavaram Village, classified as Thoppu Poramboke
land with a total extent of 3.5850 hectares. A case has been filed in the Chennai Green Tribunal
opposing the construction. The Commissioner has requested details of the 2C patta trees located on
the site.

According to the reports in References 2 and 3, the land in question was subdivided from Survey No.
224/3 (5.8650 acres) and assigned a new number 224/11. The original survey number 224/3 is
recorded in the village account register (2C register) under Section III, Serial No. 21, in the name of
Mr. W.R. Ramachandrarav, who was granted a 2C patta for the following trees:

e lluppai (Mahua) — 128
e Puliyam (Tamarind) — 80
e Mango—-7
e Vilvam (Bael) — 24
During the recent field inspection of Survey No. 224/11, the following live trees were found:
e Tamarind: Large — 15, Medium — 10, Small — 5
e [luppai: 8
e Vilvam: 1
Additionally, the following trees not listed in the 2C register were found:

e Teak saplings — 20
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e Palm trees — 4
e Eecham (Date palm) — 5
It was also noted that Mr. W.R. Ramachandrarav, the 2C patta holder, is no longer alive.

Copies of the Village Administrative Officer’s report and relevant village records are enclosed for
reference.

Yours faithfully,
V. Poongodi
Tahsildar, Kumbakonam
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From:

N. Gandhimathi, M.A.,
Commissioner,

Panchayat Union, Thiruvidaimaruthur.

To:
District Collector,
District Collectorate, Thanjavur.

Ref No.: 89/2025/A2
Date: 19.01.2026

Subject:

Tamil Nadu Sports Development Authority and Legislative Local Constituency Development Scheme
2025-26 — Thiruvidaimaruthur Panchayat Union — Sembiyavarambal Panchayat — Green Tribunal
interim stay order received regarding tree removal at the proposed site for Mini Stadium — Details
submitted — Regarding.

References:

1. District Collector and DRDA Project Director, Thanjavur — Ref. No. 6574/2025/A2 dated
25.09.2025

2. This office Ref. No. 2164/2025/A2 dated 10.12.2025
3. Certificate from Sembiyavarambal Village Administrative Officer dated 29.12.2025
This office Ref. No. 2164/2025/A2 dated 12.01.2026

Letter from Mr. P. Chandrasekar, Advocate, Chennai

AN AR o

Letter from Mr. Siva Elamurugu, Dept of Judge Advocate General (Air), Air Force HQ, New
Delhi

7. Related documents

Details:

As per Reference 1, administrative sanction has been granted for constructing a Mini Stadium under
the Chief Minister’s scheme at Survey No. 224/11 in Sembiyavarambal Panchayat, covering 3.58
hectares, with an estimated cost of ¥300 lakhs.

According to Reference 3, the site contains the following trees:
e Patta trees (recorded in 2C register):
o Large tamarind trees — 15
o Medium tamarind trees — 10
o Small tamarind trees — 5
o Mahua trees — 8
o Wood apple tree — 1
e Non-patta trees (not recorded in 2C register):
o Teak saplings — 20

o Palm trees — 4
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o Date palm trees — 5

Permission was sought to remove these trees via letters sent to the Sub-Collector, Kumbakonam and
Tahsildar, Kumbakonam (Ref. 2 and 4), and also to the District Forest Officer.

The Project Director, DRDA, Thanjavur and Forest Officials have inspected the site.

Legal Update:

As per Reference 5, Mr. P. Chandrasekar, Advocate, Chennai, has filed case No. 270/2025 before the
National Green Tribunal (Southern Zone, Chennai) on behalf of Mr. A. Sivanandham, S/o Ayyasamy
Pillai, of Kumbakonam. The Hon’ble Tribunal has issued an interim stay order restraining tree
removal.

As per Reference 6, a letter was also received from Mr. Siva Elamurugu, Judge Advocate General
(Air), New Delhi.

All relevant case documents are enclosed herewith for your kind perusal.

Commissioner
Panchayat Union, Thiruvidaimaruthur

Copies submitted to:
1. Project Director, DRDA, Thanjavur
2. District Collector (Development), Thanjavur
3. Sub-Collector, Kumbakonam

4. Tahsildar, Kumbakonam
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ANNEXURE 7
THE TAMIL NADU PANCHAYATS ACT, 1994

(Tamil Nadu Act 21 of 1994)
CHAPTER VIII

FUNCTIONS, POWERS AND PROPERTY OF VILLAGE PANCHAYATS,
PANCHAYAT UNION COUNCILS AND DISTRICT PANCHAYATS.

134. Village Panchayat to regulate the use of certain porambokes in ryotwari
tracts.- (1) The provisions of this section shall apply only in ryotwari tracts.

(2) The following porambokes namely, grazing grounds, threshing floors, burning and burial-
grounds, cattle-stands, cart-stands and topes shall vest in the Village Panchayat, and the Village
Panchayat shall have power, subject to such restrictions and control as may be prescribed to
regulate the use of such porambokes, provided the porambokes are at the disposal of the
Government.

(3) The Collector, after consulting the Village Panchayat, may by notifications exclude from
the operation of this Act, any porambokes referred to in sub-section (2), and may also modify or
cancel such notification.

(4) The Village Panchayat shall also have power, subject to *such restrictions and control as
may be prescribed, to regulate the use of any other poramboke which is at the disposal of the
Government, if the Village Panchayat is authorized in that behalf by an order of the Government.

(5) The Village Panchayat may, subject to such restrictions and control as may be prescribed,
plant trees on any poramboke, the use of which is regulated by it under sub-section (2) or sub-
section (4).
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ANNEXURE 8

F. No. 1A3-22110/2022-1A.1
Government of India
Mimstry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Aliganj. Jorbagh Road
New Delhi-110 003
Dated 5™ May, 2022
OFFICE MEMORANDUM

Sub.: Clarification with regard to non-requirement of EC amendment due to
change in conceptual plan arising out of statutory requirements in building and
construction sector- regarding.

The EIA Notification 2006 as amended from time to time states that the
construction of new projects or activities or the expansion or modernization of existing
projects or activities listed in the Schedule to the notification entailing capacity addition
with change in process and or technology shall be undertaken in any part of India only
after prior environmental clearance.

- 2 Building or Construction projects or Area Development projects and Townships
are covered under the schedule 8 of the above Notification and require prior
Environmental Clearance (EC) from the State Environment Impact Assessment
Authority (SEIAA) for projects with built up area of 20,000 sq. mts., and above.

3 The projects under Schedule 8 of the Notification are appraised for the grant of
EC, based on the building plan, which may undergo further changes necessitated
pecause of local site conditions before the final building/construction/ township/ area
development project is undertaken by the project proponent.

4. The Ministry is in receipt of representations from various stakeholders
requesting that amendment of prior EC for building construction/area development
projects may not be insisted upon for minor changes in building projects at the time of
execution/implementation of the project so long as they do not adversely impact the
environment and are within the scope of already approved Environmental
Management Plan.

5. Accordingly, matter has been examined and it has been decided that any
change in configuration/planning/design of the appraised building Project for which EC
was granted shall not require amendment of EC, subject to no change in (i) Built Up
Area (ii) Floor Area Ratio (FAR) (iii) change in exterior spaces/green belts, parking,
walkways and driveways that are covered including attics and outdoor sports courts.
Further there shall be no change in the designated use of the building, number of

Page 1 of 2
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dwelling units, height of the building, number of floors & basements and total
excavation of earth of the building/constructiorv township/ area development project
so as not to require any changes in the already approved Environmental impact
Analysis (EIA) and Environmental Management Plan (EMP). :

6. _meabovedwensaﬁonshaﬂbeappﬁcab&esubjecttome Project Proponent
filing an application in prescribed format on PARIVESH portal and obtaining a self-
generated acknowledgement to this effect from the portal.

7. Any addition, alteration, modification in the conceptual plan, as stated at para-
6 of the EIA Notification 2006, for which prior EC was granted other than the changes
falling under the category of permissible changes as explained in para 5 above which
results in the increase in pollution of any type beyond the approved levels
necessitating fresh EIAEMP shall be treated as Violation and shall be dealt with i
accordingly as per the provisions of the Office Memorandum dated 7™ July 2021, S

8.

To
Chairman/Member Secretary,
Chairman/ Member Secretari
Chairperson/Member Secretaries ¢
Chairmen/Member Secretaries, all |
Al Officers of IA Division, MOEF&C

b 0 A

Copy to

PS to Hon'ble MEFCC
PS to Hon'ble MoS (EF&CC)
PPS to Secretary (EF&CC)
PPS to AS (TK)/AS(NPG)
PPS to JS (SKB)

Website, MOEF&CC

Guard file

b S L B
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TRANSLATION COPY

Sender:

N. Gandhimathi, M.A.,
Commissioner,
Panchayat Union,
Thiruvidaimaruthur.

Recipient:

District Collector,
Green Tribunal,
District Collectorate,
Thanjavur.

Ref. No.: 2164/2025/A2
Date: 12.12.2025

Subject:

Tamil Nadu Sports Development Authority and 2025-26 Legislative Assembly Local Constituency
Development Scheme — Thiruvidaimaruthur Panchayat Union — Sembiyavarampal Panchayat —
Removal of trees at the site allotted for the Chief Minister’s Mini Sports Stadium — Regarding.

Reference:

1. Proceedings of the District Collector and Chairman, District Rural Development Agency,
Thanjavur, Ref. No. 6574/2025/A2 dated 25.09.2025.

2. This office Ref. No. 2164/2025/A2 dated 10.12.2025.
3. This office Ref. No. 2164/2025/A2 dated 10.12.2025.

As per the procedures mentioned in Reference 1, administrative approval has been granted to establish
a Chief Minister’s Mini Sports Stadium at Sembiyavarampal Panchayat, Survey No. 224-11, covering
3.58 hectares of land in Thiruvidaimaruthur Panchayat Union, at an estimated cost of ¥500.00 lakhs.

At the proposed site, there are 2C patta trees. I kindly request permission to cut down these trees. As
per References 2 and 3, details have already been communicated to the Sub-Collector, Kumbakonam,
and the Tahsildar, Kumbakonam, through official correspondence.

Furthermore, I respectfully inform you that new saplings will be planted immediately after the
construction of the Mini Sports Stadium.

Commissioner,
Panchayat Union, Thiruvidaimaruthur.
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